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DATE OF DECISION: 15.04.2021

FINAL ORDER No. 41539-41542 / 2021
PER BENCH

The Department has filed letter C.No.IV/16/3/2020 - C (AR) dated
03.12.2020 before the Registry along with list of cases, submitting that
the cases have been closed as the assessee has opted for SABKA
VISHWAS scheme. The above cases are also included in the said list.
The assessee has conceded to this. As the matter is closed, the appeals

are dismissed.
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